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BEFORE THSE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

OriginalApplication No. 391 of 2024 

IN THE MATTER OF: 

News item titled "Blast at firecracker factory in UP's Kaushambi 
kills seven'" appearing in The Hindu dated 26.02.2024 

AFFIDAVIT ON BEHALF OF THE, UTTAR PRADESH 

POLLUTION CONTROL BOARD IN COMPLIANCE TO THE 
BY THE HON'BLE ORDER DATED 09.12.2024 PASSED 

NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI. 

I. Dr. Suresh Chandra Shukla S/o Late Raj Nath Shukla, aged 

about 59 years, presently posted as Regional Officer, Uttar Pradesh 

Pollution Control Board (hereinafter referred to as UPPCB), Prayagraj 

do hereby solemnly affirm and state on oath as under: 

1. Thaj-in the official capacity mentioned above, I am acquainted with 

the facts and circumstances of the case and as such I am competent 

and authorized to swear this affidavit. 

2. That this Hon'ble Tribunal vides its order 13.11.2024 direct the 

UPPCB to ensure that the proceedings of this Hon'ble Tribunal has 

served upon the owner of the premises to enable him to appear and 

also to file their response. 
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That the Annexure annexed to the present accompanying Affidavit 

VERIFICATION: 

is true copy of their respective original. 

That the present affidavit on behalf of the Uttar Pradesh Pollution 

Control Board is submitted before this Hon'ble Tribunal for kind 

Verified at Prayagraj on this the 03° day of March, 2025 that the 

contents of above affidavit are true and correct to my knowledge based on 

records and information received and believed to be true, no part of it is 

false and nothing material has been concealed therefrom. 
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